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FROM No, 4' 

(34E RULE 42 

GF-HTTRAL AIvlNISTRATIVE TRIBUNAL 
GUWAI-IATI BENCH: 

.ORDER SHEET 

Original Applecation No._ 

Me Petition No.  

contempt petition No. 	 A 16/°t' 
Review Application  

.r' 	Apple ca rib s  
- 

* 

flepotdant(s) 

Advo c ate for the Ap pie cant (s) 
 

Advocate for the Repondat(s)- ! j_ 

Order of the Tribunal 

-4v 	4t.wj4- -c%kø 7.6.2 I 	Heard Nt. N.handa, learned 

.-frV3j-C.A& 4CLQc JW1A1 	
I CCUnS$l for the applicant. 

€c±"v)_J 	yy 4kt 	 I 	Issue notice to Show cause as 

1.towhy the Cont.empLpDoceeding shall 

p-o 	 not be I nit is t ad. 

4Li 	 4ri&. 	 List on 4.7.2002 for orders. 
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21 	We accept the serlice. List the 

(~ & ~  6, 	~VN A I case on 598.20029 
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5.3.02 	On the pr5yer of Mr. $.Sarrna, 

learned counsel for the Repondents., 

rurther, three ueeks time is allowed.. 
- 

to the Responden.s to file reply, if 

any. 

List on 30.8.2002 for orders, 
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30.8.02 . 	List on 30.9,02 to enable the 

/ 	respondents tofile written statanenti.. 
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30.9.02 	List again on 12.11.2002 to 

enable the respondents to file reply 
l&... 	 on the prayer  made by S ri S.Sa rma, lea mad 

Ud counsel for the respondents. 
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12.11.02 	Heard lr..M.Chandae learrked'. 

	

• 	 counsel forthe appUcnt and also Mr.. 

	

•.- 	 . 	 .•, 	 S.Sarma, learned counsel for the respond 

151/ 	 . ents. 	. 	..• 

It lias been stated, that the 

judgment and order
. 
 passed by th.is Tribun- 

 . 	al dated 164.2001 in 0.A.No. 166/98 

	

---e.. 	 is under examination in the High Court 

and also stated that the order s  has been 

. suspended. 

In that vjew of the matter, the 

C.P. stands dropped. 
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